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15.50 hrs.
REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

Mr. Depuiy-Speaker: The hon. Law
Minister,

The Minister of Law
Pathak): (Sir, .

(Shri G. S.
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shri G. S. Pathak: Sir, I beg leave
of the House to substitute another
motion for the motiop which stands in
my name. The reason for this substi-
tution is that some hon. Members
wanted the enlargement of the Com-
mittee and wanted to have certain
Members of this House on that Com-
mittee. That is the sole reason.

Sir, I beg to move:

“That the Bill further to amend
the Representation of the People
Act 1950, and the Representation
of the People Act, 1951, be referred
to a Joint Committee of the Hous-
es consisting of 36 members, 24
from this House, namely, Shri
8. V. Krishnamoorthy Rao, Shri
Bhagwat Jha Azad, Shri N. C.
Chatterjee, Shri Homi F. Daji, Shri
N. Dandeker, Shri Shree Narayan
Das, Shri A. K. Gopalan, Shri
Hari Vishnu Kamath H H.
Maharaja Karni Singhji of Bika-
ner, Shri Madhu Limaye, Shri
Ghanshyamlal Oza, Shri Vishwa
Nath Pandey, Shri C, R. Pattabhi
Raman, Chowdhary Ram Sewak,
Shri Shivram Rango Rane, Shri
H. C. Linga Reddy, Shrimati
Yashoda Reddy, Shri Sham Lal
Saraf, Shri Era Sezhiyan, Shri
T. H. Sonavane, Shri U. M. Tri-
vedi, Shri Tula Ram, Shri Amar
Nath Vidyalankar, and Shri Radhe
Lal Vyas and 12 from Rajya
Sabha;

that in order to constitute a
sitting of the Joint Committee the
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quorum shall be one-third of the

total number of members of the
Joint Committee;

that the Committee shall make a
report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House re-
lating to Parliamentary Com-
mittees shall apply with such
variations and modifications as the
Speaker may make; and

that this House recommends to

Rajya Sabha that Rajya Sabha do

joint the said Joint Committee

and communicate to this House
the names of 12 members to be
appointed by Rajya Sabha to the

Joint Committee.”

Shri Hari Vishnu Kamath
(Hoshangabad): Now that the Minis.
ter has moved the motion I rise on a
point of order. My point of order is
briefly this. I am happy and so is the
House, I am sure, that the Law Minis-
ter is about to pilot the first big Bill
in this House since he became a mi-
nister.

Shri G. S. Pathak: It is not the
first Bill. Earlier there was the Cons-
titution (Amendment) Bill.

Shri Hari Vishnu Kamath: I said,
“big Bill in this House since you be-
came the Minister”. I am happy and
s0 is the House. But as you are well
aware of the conventions and tradi-
tions that have grown in this House
during the last 10 years—you have
been here and in the other place also;
so, you know these conventions very
well—before any Joint Committee or
Select Committee is constituted, it has
been the practice, a well-established
practice, that one of the Whips—big
whip, small whip, little whip or the
deputy whip; one of them—approaches
or sounds the various groups in the
House.

Shri Tyagi (Dehra Dun): Even my
own group, the Congress, has not been
sounded.

Shri Hari Vishnu Eamath: That
makes matters worse. I am glad the
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Tashkent spirit is working, I am glad
that he has raised this point.

All groups used to be sounded and
requested to depute their representa-
tives to work on the Committee and,
so far as I am aware, there is no
group which, when they were invited
to join a Joint Committee or a Select
Committee, declined the invitation, But
en this occasion | am constrained to
say—I do not know what the reasons
or circumstances were—what of other
groups, but I just now learn that even
the biggest party here has not been
sounded.

Shri Tyagi: 1t was not on party
basis; therefore, they were not sound-
ed. All the parties are equally con-
eerned with the elections.

Shri Hari Vishnu Eamath: [ wish,
Shri Mahavir Tyagi was on the Com-
mittee. He must be on the Com-
mittee,

1 take serious exception to this kind
of departure from practice, taking
Members for granted. Of course, we
are happy to serve this Parliament and
on the committees of this Parliament.
But that should not lead the ministers
to think that they can take Members
for granted and put them on any com-
mittee they like.

Shri Tyagi: Has your consent not
been taken?

Shri Hari Vishou Kamath: It was
not taken. After it was put on the
Order Paper the junior Minister did
tell me, but only after the thing was
done and I was faced with a fait ac-
compli. 1 was put in such an
awkward position that it was difficult
to say “No”. I have got many other
commitments and I would have rather
not served on this Committee and

would have requested some-
one else to serve on this Com-
mittee. But having put me on the

Caommittee and my name in the motion
on the List of Business, it is hardly
fair to approach me and say, “T am
sorry, this has happened”. This word
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“sorry” comes very easily from one’s
mouth. They should express regret;
that is the least they should do. But
I am told that the reason behind this
action_ which was rather an unfair ac-
tion, departure from practice and con-
vention, was due to the fact that the
Speaker has issued a new direction, of
which I am not aware—therefore, I
want light to be thrown by you if you
are in a position to do so—to the effect
that the list of Members of a Joint
Committee or a Select Committee must
be submitted to the Speaker three
days in advance. ] have not yet seen
that new direction. I know, last week
we gave notice of a motion for re-
ference to Joint Committee . .

Shri Tyagi: I am surprised. The
Speaker does not come in. ‘The
Speaker has nothing to do with the
names.

Shri Hari Vishnu Kamath: That
puts a more serious complexion to the
whole matter then. I am glad, Shri
Tyagi is helping us in this matter. I
am thankful to him. It assumes a
more serious complexion.

Now, what has happened has
happened. We cahnot undo it, but at
least the Treasury Benches will be
more careful in the future and they
will not take either the big party, the
ruling party, or small Opposition
parties for granted and put Members
as they like on committees. I would
only ask them to beware of the future
lest worse things should come their
way, I hope, they will behave better
in future.

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): I was told on the 29th that the
procedure to be adopted is that along
with the motion the names of Mem-
bers have also to be given, 30th
happened to be a holiday ang on the
29th T was asked to give the names. I
could contact my hon. friend, Pro-
fessor Ranga, and Shri Madhu Limaye
of the SSP and one or two other
groups, as also, Ithink, my hon. friend,
Shri Chatterjee, if I am not wrong. It
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is g fact that 1 could not contact the
leader of the PSP group, Shri
Dwivedy was not present. It so
happened that yesterday soma of the
Opposition groups also suggested to
me that the size of the Committee may
be enlarged. 1 said, “It will be con-
sidered”. I tried to contact my hon.
friend, Shri Kamath, last night but I
could not contact him. This morning I
contacted him, Last night I contacted
the Leader of the PSP Group and he
said that he would not be in a position
to serve on the Committee and that
he has requested his friend, the
Deputy Leader, Shri H. V. Kamath,
to serve on the Committee. I think,
Shri Kamath would be a useful mem-
ber on the Committee. His contri-
bution would be useful.

Shri G. S. Pathak: He has always
been useful.

Shri Jaganatha Rao: I intended to
show no disrespect to Shri Kamath or
to any other group. It is due to the

circumstances in which the names
were given that this happened.
Mr. Deputy-Speaker: The only

direction is the old direction which
says that the names may be given
along with the motion. There is no
other direction.

Shri Tyagi: The Speaker did not
want the names.

Shri Harj Vishnu EKamath: Then,
1 am sorry to say that the Minister has
sought to mislead me. He said, “Three
days in advance of the motion”.

Mr, Deputy-Speaker: You will help
the Committee with your presence?
You have no objection?

Shri Hari Vishnu Kamath:
consider the matter.
accepted,

Shri Jaganatha Rao: This morning
you accepted it.

I will
I have not vet

Shri Hari Vishnu Eamath:
not yet accepted.

I bhave
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16 hrs.
[SHRr SHAM LAL SaraF in the Chair]

Shri G. S, Pathak: Sir, the House
will recall that the Election Commis-
sion gave its Report on the Third
General Elections and after that the
Election Commision made certain
other recommendations also, that is,
recommendations which werg not con-
tained in the Election Commission’s
Report. Now, the Election Commis-
sion being a constitutional body which
is invested with the superintendence
and the control of all elections, it is
necessary that they should make re-
commendations first before the Gov-
ernment should undertake any legis-
lation and it is in consequence of this
practice that the Government consi-
dered the recommendations made by
the Election Commission. The Govern-
ment accepted almost all the recom-
mendations with the exception of a
few and the result of the accepance
of those recommendations is the Bill
before the House.

The Government did not accept the
recommendations in respect of four
matters. Let me mention those mat-
ters at the very outset. With regard
to other matters, the reasons why the
law has been proposed in the shape
in which it is have been set out im
the note on clauses which has been
appended to this Bill. The perusai
of the Objects and Reasons will also
indicate what are the matters in res-
pect of which the recommendations
have not been accepted and what are
the matters in respect of which the
recommendations have been accepted.

I would refer you first to four mat-
ters in respect of which the recom-
mendations have not been accepted.
The first is that of election expendi-
ture. This is a very important matter.
‘There is no doubt about it. But the
recommendation of the Election Com-
mission was that either the provision
relating to expenditure should be
drastically amended or that there
should be a total repeal of the provi-
sion and the Election Commission, in
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its Report, gave various reasons for
arriving at that conclusion. It is not
necessary for me to detai] those rea-
sons, Those reasons must have come
to the notice of the hon, Members
when they perused the Report of *‘he
Election Commission. There have
been various views expressed on this
question, The views expressed are
conflicting, Some consider that the
amount of expenditure should be re-
duced. Others are of the view that
there should be abolition of the pro-
vision itself. The Government has
taken the view that trial should be
given for g little more time or at least
for sometime before the provision
which already exists should be varied
or modified,

Shrj Bakar Ali Mirza (Warrangal}:
The Election Commission’s Report was
not circulated amongst Members.
Could it be circulated now?

Shri G. S. Pathak: It was laid on
the Table of the House.

Shri Radhelal Vyas
should be circulated.

(Ujjain): I*

Some hon. Members: It should be
circulated.

Shri G. S. Pathak: Tt was placed
on the Table of the House. I will obecy
any order which the Chair may give.

Mr. Chairman: The point raised is
that the Report that had been laid on
the Table of the House should be cir-
culated. Is it the sense of the House
that we may go on with the discussion
and in the meantime ask the hon.
Minister to get it circulated? Yes.

Shri Surendranath Dwivedy (Ken-
drapara): Both the Reports of the
Election Commission on Third General
Elections should be circulated.

Shri G. S. Pathak: There is only
one Report.

Shri Surendranath Dwivedy: Both
the wvolumes,

Shri G. S. Pathak: That is right.

Mr. Chajrman: These could be cir~
culated tomorrow. It will not be pos-
sible now, Let us go on with the
discussion,

Shri G. S. Pathak: It is not right,
the Government thought, that this
provision should be done away with
or this provision should be interfered
with at the present moment. The
fact that there is a ceiling fixed does
operate as a deterrent to many people,
It may be that some people may
violate the provision. Yet the very
fact that there is a provision, that the
breach of it will amount to corrupt
practice, will certainly serve as a
deterrent and, therefore, the Govern-
ment took the view that this recom-
mendation of the Commission should
net be accepted,

Shri Tyagi: I understood you to
say that you were of the view that
the Government would make up their
mind after a little more experiment
on it. Since, the British times, this
thing is continuing in India.

Shri G. S. Pathak: When I said
that the trial should be given to this
provision for a longer time than it has
been given, the reason is that this
provision came on the statute book,
by way of an amendment, a few years
ago. The Government feels that in
view of the conflicting opinions upon
this question, namely, whether the
ceiling should be enhanced or the ceil-
ing should be reduceq or the provi-
sion itself should be repealed, the
trial should be given for a longer time
than it has already been given. That
is what I intended to say.

The second recommendation which
the Government has not accepted is
the increase in the security of depo-
gits. The Commission recommended
that for Parliamentary seats, there
should be a deposit of Rs. 1500 and
for Legislative Assembly seats, there
should be a deposit of Hs. 750. The
Government has not accepted this re-
commendation because the Govern-
ment feels that no sufficient reason
exists for the enhancement of the
security deposit. There are people in



8557 Representation

[Shri G. S. Pathak]

the country who want to fight the
election and whose means may not be
as large as those of some other people
and, therefore. opportunity should be
given to every person who wants to
contest the election and in the opinion
of the Government it is better that it
should not be enhanced.

Then, another recommendation was
that multiplicity of candidates should
be prevented, In a democracy, it is
meaningless to say that candidates
should not be as many as they want
to be. Every person has got 5 right
to stand for election and, therefore,
no curb could be imposed upon the
number of candidates. ...
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Shri G. 8. Pathak: . . .and no res-
triction could be imposed upop the
right of a citizen to stand for election.
If reduction of the security was in-
tended to serve that purpose, then to
that view the Government could net
agree,

Shri Harj Vishnn Kamath: Just as
the number of Ministers in the Coun-
cil of Ministers cannot be limited.

|Shrd G. S. Pathak: On this ques-
tion I have not yielded the Floor.

Shri Tyagi: They have not to
deposit any security,

Shri G. 8. Pathak: The last re-
commendation which the Government
has not accepted is this: the Com-
mission recommended that, for the
Presidential election, there should be
a security imposed. There wezre only
three candidates in the last Presiden-
tial elections. The Governmant has
not accepted this recommendation for
obvious reasons; there were not so
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many candidates for this, It is an
election to a very high office and only
persons who hold a certain posilion
in life stand for election to the office
of the President,

Shri Hari Vishnu Eamath: Any one
can stand. Gandhiji once said that &
Harijan woman should become the
President.

Shri G, 8. Pathak: Any one hag a
right to be the President. I accept
that, but then to impose a condition of
security, I submit, requires wvery
strong reasons in the case of a Presi-
dential election and the Government
does not see any such reason.

Now very briefly I shall give you
the reasons why certain provisions in
the Act of 1951 have been proposed lo
be amended in this Bill, The most
important provision is the gbolition of
Tribunals. It was very disconcert-
ing, it was very unfortunate, that what
was expected of the Tribunals was

not fulfilled. (Interruption).
Mr. Chairman: He is not yielding.
Shri Ranga  (Chittoor): The

appointment is left to the local Minis-
ters and they make a mess of it.

Shri G. S. Pathak: There may be
many rcasons. We want to abolish
those.

Shri Harji Vishnn Kamath: The
Minister was also there before the
Tribunals,

Shri G. 8. Pathak: Mr. Kamath is
quite right. (Interruptions).

Mr. Chairman: Please listen to he
speech.

Shri Umamath (Pudukkottai): The
Minister should not think that this is
a court,

Shri G. S, Pathak: As the House
will remember, in the beginning there
were Tribunals consisting of three
members. Now experience showed
that they did not dispose of the cafes
expaditiously, An amendment was
made in the law and it was decided
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that there should be a one-man Tri-
bunal and a provision was made in
the amending Act that the cases
should be disposed of as expeditiously
as possible and so on. Now we find
today that there are still—a few days
ago [ made enquiries—some election
petitions pending.

Shri Ranga: Still pending!

Shri Ram Sewak Yadav:
many are there now?

How

Shri G. S. Pathak: When I made
the enquiry, I believe there were 13.

Bhri Ram Sewak Yadav: How
many against the Nif¥stérs?

Bhri G. S. Pathak: I am not ans-
wering that question; it is not rele-
vant to the Bill

Shri Tyagi: There should be a law
to take to task those judges who have
proved negligent. There must be some
control over judges as well

Shri G. S. Pathak: I will give some
reasons which have been mentioned
by the Election Commission and which
are also known otherwise. I will give

_some reasons to the House.

It is very unfortunate that in a case
where a person was not entitled to
have a seat in the Legislature and
was allowed to remain in his seat for
so many years. (Interruptions).
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Mr, Chairman: Order, order. Please
listen to the speech.

8hri G. S. Pathak: As I said, it is
very unfortunate that these cases are
not disposed of as expeditiously as
they should be disposed of. It is un-
fortunate that some election petitions
are still pending. Let us assume a
case out of these petitions where a
person is not entitled to have z seat
in the House; for so many years he is
enjoving the emoluments; he is work-
ing in the Legislature. We m™nst have

a law under which cases could be dis-
posed of expeditiously and » certain-
ty should be secured as to whether a
person has rightfully won the election
or not,

Shri Ranga: The Chief Mijnister is
carrying on in Andhra Pradesh.

Shri G. S. Pathak: One of the
reasons is that when District Judges
were transferred from one place to
another, the cases were postponed.
But a more important reason is this:
from interlocutory orders, as we say,
from orders passed in the course of
trial, writ petitions were filed in the
High Courts; stay orders were obtain-
ed; people also want to the Supreme
Court and stay orders even from the
Supreme Court in some cases were
obtained. The result was that 1ihe
trial could not proceeq and, thcrefore,
the Government has accepted the re-
commendation of the Election Com-
mission that jurisdiction should be
conferred on the liigh Courls, The
result of that would be that there will
be no interlocutory orders from which
writ petition could be filed because
there will be the orders of the High
Court itself. And the Government
has proposed in this Bill that the
decision of a judge who disposes of an
election petition shall be final subject,
of course. to appeal by special leave
in the Supreme Court, go that if there
is any grave error, that might be cor-
rected by the Supreme Court—on
questions of law or in the interest of
justice, That is the proposal which
has been made here in this Bill and
a provision has also been made in this
Bill that six months should be the
time in which the decision should be
expected. There mav be some special
reasons; that is different. But the
Parliament would expect the dispos»l
of the cases within six months, That
is whv we have made the provision
that the jurisdiction shall be confer-
red on the High Courts and the Tri-
bunals shall be abolished; all consc-
quential nrovisions have been made
in this Bill.

Then there is another matter to
which 1 would invite the attention of
the House. A person who enters into
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a contract with the Government in-
curs a disqualification. In the welfare
State, when the Government activity. .

Shri Ranga: Welfare State or
Soviet Statey

Shri G. S. Pathak: ...... has in-
ereased and is bound *o increase, the
citizens would come in a greater
degree into contractual relations with
the Government.

Shri Ramga: Is that the recom-
mendation of the Election Commis-
sion?

Shri G. S. Pathak: ] shall check
it. The Election Commission has beern
making recommendations. 1 shall let
you know in a moment.

Shri Umanath: With all respect to
the hon. Minister, may I submit that
he is consulting the officers straight-
way across the Benches? That is not
fair and that is not proper. So, he
may be corrected.

Mr, Chairman: That is not the pro-
cedure to consult. He may look into
it and then try to explain the posi-
tion.

Shri G. S. Pathak: I stand cor-
rected. That is all I can say.

Mr. Chairman: Secondly, in reply
to Shri Ranga's question, the hon.
Minister has made some statement. I
would like to know whether he is
sure about it. I would suggest that
he may find out the correct position
and thep let the House know.

Shri G. 8. Pathak: To the best of
my recollection, there is a recommen-
dation, But Shri Ranga might have
read the report more carefully and
he might be right. So, I speak sub-
ject to correction.

Shri P. K. Deo (Kalahandi): It is
not contained in Vol. I of the Election
Commission’s report. Perhaps, there is
<ome other report
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Mr. Chairman: Why shoulg the
hon. Minister not be briefer so that he
might first hear what Members have
to say and then reply to the points?

Shri G. S, Pathak: Yes, I shall ac-
cept that suggestion.

We have felt that in cases where a
person who enters into a contract
with Government has fulfilled his
part of the bargain, and hag complet-
ed the contract, there should be no
disqualification. That is the reason
why we have glightly altered the law.
There was a judicial decision on sec-
tion 7 (c¢) and, therefore, we thought
that we should make it clear.

What happened was that after this
election report was made, the Election
Commission made the recommenda-
tion.

Shri Sezhiyan (Perambalur) : Will
those recommendationg made by the
Commission after the report was sub=
mitted be made available to us?

Mr. Chairman: It has already been
declared that it will be circulated.

Shri Tyagi: Suppose somebody has
rented his property to Government,
will that be a disqualification .
(Interruptions.)

Mr. Chairman: The hon. Minister
may please conclude hig speech. It
seems to me that what may have hap-
pened after the report is mot before
the House now. So, it is better that
the hon. Minister first hears the hon
Members and then replies to those
points; I, think that would be better.

Shri Ranga: He may explain why
these provisiong have become neces-
sary.

Shri G. S. Pathak: Then, we have
reduced the time-table of electiong by
reducing the number of days which
would be occupied.

Then, we have also introduced a
change in the law to provide for cases
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where there may be ballot papers lost
or destroyed, and the Election Com-
mission has been given certain powers
under the law to meet with such
situations.

Shri Tyagi: In what way?

Shri G. S. Pathak: He can declare
the poll veid.

Shri Tyagi: And the persong res-
ponsible are not to be punished?

Shri G. S. Pathak: Provision has
been made in this Bill. The hon. Mem-
ber will see what the provisions are.
So far as the punishing part js con-
cerned. ..

Mr. Chairman: I May tell the hon.
Minister that I feel that hon. Mem-
bers have got a number of misgiv-
ings about certain things. Instead of
replying to every point ag and when
it is raised, I would suggest that the
hon. Minister may first hear the hon.
Memberg and then reply.

Shri G. S, Pathak: I do not wish
to take up the time of the House any
longer. I shall wait to hear what hon.
Members have got to say and I shall
deal with the points lafer.

Mr. Chairman: Order, order. First
of all, let me place the motion for
reference of the Bill to the Joint
Committee.

Motion moved:

“That the Bill further to amend
the Representation of the People
Act, 1850, and the Representation of

the People Act, 1951, be referred to
a Joint Committee of the Houses
consisting of 36 members, 24 from
this House, namely:

Shri Bhagwat Jhg Azad,
Shri N. C. Chatterjee,
Shri Homi F. Daji,

Shri N. Dandekar,

Shri Shree Narayan Das,
Shri A. K. Gopalan,

Shri Hari Vishnu Kamath,

H. H. Maharaja Karnij Singhji
of Bikaner,

Shri Madhu Limaye,

Shri Ghanshyamla] Oza,

Shri Vishwa Nath Pandey,

Shri C. R. Pattabhj Raman,

Chowdhary Ram Sewak, v

Shri Shivram Rango Rane,

Shri H. C. Linga Reddy,

Shrimatj Yashoda Reddy,

Shri Sham Lal Saraf,

Shri Era Sezhiyan,

Shri T. H. Sonavane,

Shri U. M. Trivedi,

Shrj Tula Ram,

Shri Amar Nath Vidyalankar, and
Shri Radhelal Vyas.

and 12 from Rajya Sabha;

that in order to constitute g sit-
ting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make a
report to this House by the first day
of the next session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committees shall
apply with such variations and mo-
difications ag the Speaker may
make; and
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that this House recommends to
Rajya Sabha that Rayja Sabha do
join the said Joint Committee and
communicate to this House the
names of 12 members to be appoint-
ed by Rajya Sabha to the Joint
Committee.

Shri Bakar Al Mirza: Let the
hon. Minister finish his speech.
Mr. Chairman: Order, order. Let

me conduct the house, please. Let me
say what I want to say. Now, this
motion is for the consideration of the
House.

Shri Bakar Ali Mirza: The hon.
Minister was explaining the provi-
sions of the Bill, but you have inter-
vened and in your wisdom you have
said that hon. Members would like to
have some more material and you
have asked the hon. Minister to sit
down. We want to hear what the hon.
Minister has to say, and what new
things have been done. But I think
he has been forced to conclude his
speech. I would submit that he should

‘yosads siYy anuljuod 0} pamolle =2q

Mr. Chairman: Perhaps, the hon,

Member was outside the House for
some time . . .
Shri Bakar Ali Mirza: No. T have

been here all the time.

Mr. Chairman: Then he has mnot
heard him well. Certain points were
raised by hon. Members, and the hon.
Minister been to apply to them one
after the other. That would not be
the correct procedure. The correct
procedure will be this. At 5 p.m. we
have to conclude the debate on this
Bi'l for today. In the meantime, these
reports would be circulated to all the
Members; they may go through them
and tomorrow the Bill can be discus-
sed further.

Shri Bakar Ali Mirza: They were
only interventions, when the hon.
Member was making his gpeech.
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Hon. Members were not asking ques-
tions of him g0 which he was replying
one after the other., He was making
his speech ang in between there were
interventions. That is a different thing
altogether from replying to points one
after the other.

Shri Bade (Khargone): My point is
that the report has not been circu-
lated). Se, we are handicapped
according to your orders. We have
to criticise this Bill, but how can we
effectively criticise it until we have
heard the Minister- But you have
asked the hon. Minister not to initiate
the Bill; further, that report is also
not with us. So, how can w ecriticise
the Bill here? So, my request is that
you may kindly ask the hon. Minister
to elucidate the provisions of this Bill,
and if you do so, I shall feel highly
obliged.

Shri Gauri Shankar Kakker (Fateh-
pur): I move that the consideration
of the Bill be postponed. We have
not been suonlind wit™ all the papers.
Further, the Bill has been moved for
consideration, gnd thre hon. Minister
has been elucidating the provisions of
that Bill, and when the hon. Minister
is half-way through, you, Sir, have
actually interveneq and he has had
to sit daw=. He has, thercfore, not
been able to elucidate the provisions
of the Bill. Further, the report
which is being depened upon has not
been sunplied to us. And you are
now calling upon Members to speak
on this Bill. But we are handicapped
in the absence of these reports and
in the absence of any elucidation by
the hon. Minister. So, I move that
until the papers are furnished, the
consideration of this Bill be pestponed

Shri Sezhivan: T =unrnort the motion
moved by hon. friend.

£ maiTs vEv . mwmfT W,
ot Y TS AT F4s 9T 7 Tar
g A A agaa | A7 Al &
foor =12 fF § 39T 90 FAwa
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@ A g A7 §A g9 o 47 @y
o wIy & w@ifs § ogm faw &
oraee FT @ £ fF § e saeamt
9T qd a & QAT I, AfEw 9
tar wE wT oo § 0 fer SRR
Al TBF F I g M AT 2 5
T A 3 36 T guE fa g
ot fr fole & are oy &, F W g®
I AGI g B | UgAT |1 AT
sfddew &, g W Iwaeq  AF 2 |
AT TF F |qTQ A IIAH T FI AWK,
7% a% qg 3@ @ & 5w wagw
g 9w A faA @ 1 ag W@
& " fadas & femgma & san
F fou. ...

Shri K. N. Pande (Hata): This Bill
has been brought forward before tne
House on the basis of the recommenda-
tion of the Election Commission. And
the hon, Minister was explaining the
provisions of the Bill. But the Mem-
bers, instead of listening to him pat-
iently ang trying to understand what
the provisions are, are interrupting
the hon. Minister and they are desir-
ing to have extra information about it.
And they are trying to create disorder
in this House and then asking the hon.
Minister to sit down and then take the
Bill to another day by getting it post-
poned.

=t TmAaw gew o fEET A
Ferr g fear 1 e W,

ag s § 1 far o we
F HAT WEEE FY G OFT 0

Shri K. N. Pande: It is the Chair
that has allowed me and not my hon.
friend. So, I am not yielding.

&7 THEAE UTEE . EW A ¥R
T @ 2

Shri K. N. Pande: They are in the
habit of ordering us.

oY THATE AT WIHT  I;ET

g1

Shri K. N. Pande: I am not addres-
sing the hon. Member, but I am
addressing the Chair.

o THYTE qry . WO 4AT Y
FlRU | W AF g A L A E
A R RN E g A ey
T T w7 foAd A @ g, 0
T @RE
Shri K. N, Pande: The hon. Member
may kindly resume hig seat.

Mr. Chairman: Order, order.

=t THATE T1@T  WHE WY
T &1 qonfoT F 4% @ o
§ A gwrad L (SwEa™) |

St geA W@ g (I9W)
aufa WEId@ ¥@T 4g AT der & AT
AT =t qred § s g

aumfa wg =g # mqg &
STgAT FaT g F Rgaarh 71 F g
T dar Fafeyr fw oy famr gk ama g
THHY T aNE AL I§ IC A5G0 TE@
TEEFCAR | Ja Farg Ianr fomer
OO FLET HF FE@ME | THAE H
i ¥ P AT E

Shri 8. N. Chaturvedi (Firozabad):
There is hardly any need for adjourn-
ing the debate. The Minister was
pi'oting the Bill and explaining every
provision. Circulation of the report
can be no substitute for what he
would say because not every recom-
mendation of the Commission has been
accepted. He was giving reasons why
certain recommendations have not
been accepted if we read the report
only, we would not be able to know
the reasons why particular recom-
mendations were not gccepted. That
is why it is very essential that  he
should go on with his spesch ard con-
clude it.

Shrimati Subhadra Joshi (Balram-
pur): After all, the Rill is going to
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[Shrimati Subhadra Joshi]

a Joint Committee. There will be
plenty of time to discuss it here and
then in the Joint Committee. I do not
think we would postpone discussion
and waste time.

After all, it is a very important Bill
and must be passed as soon as possible.

Shri Tyagi: Whenever any Bill is
sent to a Joint Committee, the Com-
mittee themselves are anxious to
know what the views of Members are
on the Bill. Therefore the Bill must
be discussed here first and then it
should go to the Joint Committee,
This hag been customary.

Ag regards the Minister’s speech, he
was giving a good explanation and
we were very receptive to it. He
should continue so that we can have
the ful] background, even though the
report is not before us.

Shri G. S. Pathak: T only wanted to
say that for every clause in the Bill
there is a note at the end which ex-
plains why that clause was introduced
in this amending Bill. I am sure hon
Members have read the notes on claus-
s and known the reasons why the
clauses were introduced. I was mere-
ly giving an outline of certain matters.
It is not necessary at this stage when
the Bill is going to the Joint Com=-
mittee, that 1 should give a clause=
by clause explanation.

Shri Bakar Ali Mirza: No,
important ones.

Mr, Chairman: Three points have
been made. The first is a proposal
by Shri Kakkar that the debate be
adjourned for the time being to be
taken up a little later. I do not
-agree to that for the reason that the
Bill has already been circulated. I
have myself read it and find it is
fully explanatory. The second point
is that the hon. Minister should be
permitteq to speak further. As far
ag the main recommendations are con-
cerned, he has almost completed all
that he had to say. Certain informa-
tion was sought by hon. Members

the
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about some of which 1 find that he
has not been fully posted at the
moment. Keeping that in view I
thought it would be better if he did
not take much time for this discus-
sion, today. Meanwhile one or two
speeches might be made. A demand
has rightly been made by hon. Mem-
bers that the subsequent report of the
Election Commission be circulated.
That will be done by tomorrow when
every Member will be ready to speak
on those points.

Shri Bakar Ali Mirza: When the
Minister is not prepared, there is a
case for adjournment.

Shri G. S. Pathak: I want to men-
tion one thing about the report.

Shri Sezhiyan:
order.

On a point of
Amendments are there,

Shri G. 8. Pathak: I have been
informed that reports have not been
supplied to the Members so far in
any of the general elections. Suffi-
cient number of copies is not avail-
able with the Election Commission. I
wanted to mention this to the Chair,
because the Chair has asked me to

furnish the copies of the reports
tomorrow.

Shri Tyagi: Place them or the
Table.

Shri G. S. Pathak: They have

never been placed on the Table.

Shri Tyagi: The Minister rays he
has not got enough number of copies
of the report. Whatever the numbe.
is, they might be placed in the library
so that Members may have access {oit.

Shri Bade: A dozen copies at least.

Shri Sezhiyan: I have given nolice
of an amendment, and it has also
been circulated. 1 want to know
whether I will be allowed to move
it.
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Mr, Chairman: 1T thought this had

been dealt with. There are three
amendments. These have already
been met by the substitute motion of
the Minister.

Shri Sezhiyan: No, Sir.

Mr. Chairman: Is Mr. Umanath
moving his amendment?
Shri Umanath:

Mr. Chairman: Shri Sezhiyan.
Shri. Sezhiyan: I beg to move:

That in the motion,—

I am not moving.

(i) for “comsisting of 30 mem-
bers, 20 from this House,
namely”, substitute—

“consisting of 36 members, 24
from the House namely”;

(ii) in the list of names of mem-
bers, —

(a) after serial number (2),
insert—
“(3) Shri H. P. Chatterjee”

(b) after serial number (6),
ingert—
“(7) Shri A, K. Gopalan”
(c) after serial number (7),
ingert—
«(8) Shri C. H Mohammad
Koya”
(d) after serial number (15),
insert—
“(16) Shri Era Sezhiyan"
(e) re-number the serial
numbers accordinzly.
(iii) for “and 10 from Rajya
Sabha;” substitute—
“and 12 from Rajya Sabta;”
(iv) in the last para,—
for “names of 10 members to be
appointed by  Rajya
Sabha", substitute—
“names of 12 members to be
appointed by Rajya
Sabha”. (2)

The Minister has already accepted
iwo names given there, Mr. Gopalan
nnd myself, but I would request him
in his generosity to accept name of Mr.
Koya also, because the League is an
important political party. Just now
Shri Tyagi was saying that it is not
a question of parties etec. On many
occasions the FElection Commission
themselves have called a representa-
tive of the Muslim League to give
their wishes. Therefore, when such
an important Bill is going to the Joint
Committee, it is but proper that repre-
sentation is given to the Muslim
League also. I would request the hon.
Minister to consider this point and give
representation to the Muslim League.
That is the only point I want to make.

Mr. Chairman: 1 find that out of
four names, two have already been
accommodated by the hon. Minister.
I do not think there is much force in
that,

Shri Sezhiyan: There is one name
given for the League. Though they
may be very few in this House, they
form a very good and important party
in Kerala and there were occasions
when the Congress itself aligned with
them to form the ruling party. There-
fore, it is all the more necessary to
give a representation to the League,
particularly when they are such a
major party in Kerala. Justice de-
mands that representation should be
given to them also,

Shri G. S. Pathak:
whom?

Shri Alvares (Panjim): In addition.

In place of

Shri G. S. Pathak: 36 Members were
proposed and I accepted the number,
24 from this House and 12 from the
other House.

Mr. Chairman: Out of four names
suggested in the amendment, you have
included two. With regard to the
other two, are you going to accept or
not?

Shri G. S. Pathak: I am not accept-

ing.
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Shri Ranga: He has made a very
.mportant point. That is a very im-
portant party there in Kerala, and
there are two representatives of that
party in this House. One of them,
Mr. Koya, was also the Speaker in the
Kerela Legislative Assembly. It would
be only fair that representation should
be given to that group, because they
do not have representatives in the
other House to the same extent.

Shri Tyagi: The old practice has
been that when a Bill of such impor-
tance goes to the Select Committee,
Members’ opinions are gathered in the
House by means of a general discussion
on this. If only amendments are
taken, many Members who have not
given notice of amendments might
have suggestions which would be use-
ful for the Joint Committee. There-
fore, I request you to kindly allow a
general debate on the Bill.

Shri Redhelal Vyas: There is a
Member of that Party in the Rajya
Sabha also and the hon, Minister can
pass on that suggestion to the chief
whip or his deputy so that fhat party
can have representation from the other
House.

Mr. Chairman: Will that satisfy you?

Shri Sezhiyan: I only want to know
whether they are going to give repre-
sentation to the league?

Mr. Chairman: That will be kept in
view. A point has been made by Mr.
Tyagi, also by Prof. Ranga and Mr.
Vyas that it is an important group
that has representation in both Houses
and that it has not been given repre-
sentation on the Select Committee.
The hon. Minister will keep that in
view while moving the motivr in
Rajya Sabha.

Shri Raghunath Simgh (Varanasi):
This Bill is going to apply to Jammu
and Kashmir and is an important Bill,
‘but 1 do not fing a single Member from
Kashmir.
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Shri Surendranath Dwivedy: He had
forgotten that you belong to Jammu
and Kashmir.

Mr. Chairman: Has the hon. Mem-
ber, Mr. Sezhiyan, leave of the House
to withdraw his amendment?

The amendment was, by leave, with-
drawn.

Shri G. S, Pathak: I have no objec-
tion to increasing the number, but if
you have two more from here I have
to have one more from the Rajya
Sabha.

Shri Radhelal Vyas: I propose the
names of Mr, Dixit ang Mr. Koya to
be included.

Mr, Chairman: Let us leave it to
him now to take action. Shri P. K.
Deo.

Shri P. K. Deo: Mr, Chairman, this
is a very important Bill and after
three general elections, we should be
able to enact in this House a Bill which
will be completely foolproof so that the
will of the people could be ascertained
and people would be able to express
their wishes without any fear or favour
and people’s will would be represented
in this House proportionately. I am
anxious because democracy has toppled
down from its pedestal from various
countries around India.

1644 hrs,
[Mgr. SeEAKER in the Chair]

Our country is the biggest democracy
and all the eyes of the world are rivet-
etd on how we actually function. Es-
pecial'y in the post Nehru era after
that Colossus had been removed from
the political scene of this country,
everybody in the world is anxious to
know what shape this country is going
to take, if democracy is going to malke
a firm stand, grow firm roots on the
soil of this country or dictatorship or
party dictatorship will grow in course
of time. Government has given shape
to some of the recommendations of the
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Election Commission, but J am sorry
to note that some of the more impor-
tant recommendations have not been
given effect to and some new provi-
sions have sprung up all of a sudden,
which 1 my self cannot find in the list
of recommendations that have appear-
ed in the report of the Election Com-
mission on the third General Election.
It is our misfortune. It is because of
these defective election laws that in all
the three elections this country has
only got a minority government. The
Congress which has secured less than
50 per cent of the votes has been guid-
ing the destinies of this country against
popular will

An Hon. Member; Question.

Shri P. K. Deo: It is a fact. You
cannot deny it.

Mr. Speaker: He may continue to-
morrow. The Defence Minister.

Shri Surendranath Dwivedy: No
time has been fixed for the discussion
of this Bill as yet. I have suggested
four hours.

Shri Bade: At least five hours must
be allotted,

Mr. Speaker: We will see tomorrow.

16,46 hrs.
STATEMENT RE. SITUATION ON
INDIA-PAKISTAN BORDER

The Minister of Defence (Shri ¥, B.
Chavan): Mr. Speaker, Sir, for the
last one month or so, movements of
Pakistani troops, on our borders of
Jammu and the Punjab, have been
coming to our notice. The movements
and other measures taken by the Pak-
istan Government have caused us some
concern. Even assuming that these
troop movements are in the nature of
exercises, closeness of troops to the
border is something which is not ex-
pected normally, and certainly not in
the context of the Tashkent Agreement
and the agreements between the Chief
of the Army Staff, India, and Com-
mander-in-Chief, Pakistan Army,
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under which the withdrawals took

place on both sides.

On 23rd August 1966, Pakistani offi-
cial sources in India—which could only
mean the Pakistan High Commission,
incorrectly briefed two foreign corres-
pondents gbout so-called Indian troops
movements on to the borders near Sial-
kot Punjab ang Kutch. That this
kind of briefing was only a cover for
Pakistan’s own troop movements is
obvious. We denied the Pakistani
allegation and gave facilities to foreign
and Indian journalists to visit our wes-
tern border. They have seen for them.
selves that there are no troops on our
side near the border and, what is more,
they have obtaineq confirmation, local-
ly, of the fact of the deployment of
troops, including armour, etc.,, just
across the border on the Pakistan side.

Troop movements by Pakistan on to
our western borders, and their conti-
nued retention there, is something
which we cannot look wupon with
equanimity, however restrained we
may be in our approach. We must in
the face of these continuing pheno-
mena take precautionary steps. How-
ever, on assessment of the situation I
do not anticipate any imminent threat.
I would like to assure the House that
we are keeping careful watch over the
situation and have plans to meet any
eventuality. We are also exploring
various other methods to reduce the
tensions on our borders.

I hope that this assurance which I
have given will give confidence to our
people who are living on our western
borders and who have been perturbed
by the Pakistani troop movements on
the other side.

1 have been giving to the House an
idea of the expansion of Pakistan's
armed forces and other steps like im-
provement and construction of roads
and airfields in both West East Pakis-
tan. While we are aware that Pakis-
tan has been taking measures of mili-
tary significance in East Pakistan as
well, the reports that have been ap-
pearing in papers regarding concentra-
tion of Pakistani troops near our
Eastern borders are highly exaggerat-
ed.



